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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.41 of 2025 (SZ)

[Earlier O.A. No. 11 of 2025(PB)]

IN THE MATTER OF:

Tribunal on its own motion SUO MOTU

Based on the News Item in The Daily Hunt
Newspaper dt: 04.01.2025 titled, “6 killed in
firecracker factory explosion at Tamil Nadu’s
Virudhunagar”.

And

The Member Secretary,
Tamil Nadu Pollution Control Board (TNPCB),
Chennai and ors.
.. Respondent(s)

REPORT FILED ON BEHALF OF THE FIRST RESPONDENT —
TAMIL NADU POLLUTION CONTROL BOARD.

I, S. Bharathidasan, S/o. Thiru. M. Selvaraj aged about 59 years having
office at No.76, Mount Salai, Guindy, Chennai - 600 032, do hereby solemnly

affirm and sincerely state as follows:

. Itis respectfully submitted that, [ am working as the Joint Chief Environmental
Engineer, Tamil Nadu Pollution Control Board, Chennai and I am filing this
Report on behalf of the 1% respondent herein and as such I am well conversant
with the facts and circumstances of this case.

. Itis respectfully submitted that the Hon’ble National Green Tribunal (Principal
Bench), New Delhi took Suo motto cognizance of the News Item published in
The Daily Hunt Newspaper dated: 04.01.2025 titled, “6 killed in firecracker
factory explosion at Tamil Nadu’s Virudhunagar”. It is further submitted that
the original application was later transferred to the National Green Tribunal

(Southern Zone) and the Hon’ble Tribunal directed the 1* respondent to file a

report before 24.06.2025. »
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3. It is respectfully submitted that it is perti.nent to note that the Si.vakasi, a town
in Virudhunagar District, houses more trlan 1000 firecracker manrrfacturing
industries and most of these ind-ustri-es are pre - dominantly functioning in
Sivakasi and Vembakottai Taluks of Virudhunagar District. lThese industries
use various hazardous chemicals in the manufactrlring process, generate
wastewater and emission from the process activity. Also accident/ safety hazard
is associated with these industries during manufacturing and usages. So far,
124 ﬁrecracker manufacturing industries héve obtained consent of the TNPCB.

4. It is respectfully further submitted that a public interest litigation was filed in
the Hon'ble Supreme Court of India against bursting of fire crackers as these
causes health hazards. The Hon’ble Supreme Court'c')f India in its order dated
23.10.2018 directed as follows: |

1. The crackers with reduced emission (improved crackers) and
green crackers only would be permitted to be manufactured and
sold. |

il PESO is directed to review the clinical composition of fireworks,
particularly reducing Aluminum content, and shall submit its
report in respect thereof within a period of two weeks from today.
iii.  PESO will ensure fireworks with permitted chemicals only to be
purchased/possessed/sold/used during Diwali and all other
religious festivals, of any religion whatsoever, and other occasions
like marriages, etc. It shall test and check for the presence of
banned chemicals like Lithium/ Arsenic/ Antimony/ Lead/
Mercury.
iv.  PESO will ensure suspension of the licenses of manufacturers of
such fireworks items and appropriate disposal of such stock.
V. On Diwali days or on any other festivals like Gurpurab etc., when
such fireworks generally take place, it would strictly be from 8.00
p.m. till 10.00 p.m only. On Christmas Eve and New Year Eve,
when such fireworks start around midnight 12.00 a.m, it would be
from 11.55 p.m. till 12.30 a.m. only.
vi. CPCB and respective State Pollution Control Boards/ Pollution
Control Committees (SPCBs/PCCs) on the States and Union
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Territories shall carry out short-term monitoring in their cities for
14 days (commencing‘from 7 days prior to Diwali and ending 7
days after Diwali) for the parameters namely, Aluminum, Barium,
Iron apart from the regulatory parameters against the short -term
Ambient Air Quality Criteria Values (AAQCVs) proposed by
CPCB with regard to bursting of fire crackers. This will help in
generation of data on pollution caused by the bursting of
firecrackers and would be helpful for regulation and control
quantity of Aluminum, Barium and Iron used in the manufacture

of firecrackers.

5. Tt is respectfully submitted that the Hon'ble Supreme Court of India in its order
dated 26.11.2019 directed the firecracker manufacturing industries to
manufacture green fire crackers in accordance with the standards prescribed by
the new compositions recommended by CSIR-NEERI and prescribed by
Petroleum and Explosive Safety Association (PESO).

6. It is reépectfully submitted that the District Environmental Engineer (DEE),
TNPCB, Virudhunagar District had asked the Firecracker Manufacturing
Industries Associations vide letters dated 06.07.2020 and 19.11.2020 to instruct
their member industries to apply for the consent of the TNPC Board after
obtaining product approval certificate from the CSIR - NEERI for
manufacturing of green crackers. Later, various meetings were conducted on
13.07.2021, 22.08.2022, 13.07.2023 and 11.10.2023 by the DEE, TNPCB,
Virudhunagar District with Tamilnadu Fireworks and Amorces Manufacturers
Associations (TANFAMA) and The Indian Fireworks Manufacturers
Association (TIFMA) regarding applying for consent of TNPCB by the
firecracker manufacturing industries functioning in the Virudhunagar District.
During the meetings, the representatives of the Association stated that the
remittance of five term arrears consent fess will be burden for them, since their
activity is tiny in nature. Also they assured that they are ready to apply for

consent of the TNPC Board and requested to permit them to remit the consent

fees from the financial year 2023-2024.
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It is respectfully submitted that TANFAMA, one of the Association in its letter
dated: 22.2.2024, informed that the firecracker manufacturing industries are not
generating any waste water and these industries are not classified as hazardous
category and has been categorized as lower dangerous explosive category. As
these industries are already governed by PESO, Directorate of Industrial Safety
and Health (DISH) and District Authority, they have requested to exempt their
industries from the purview of Environmental Acts since there is no trade
effluent and no process emission genefatiOn. Hence, on behalf of all firecracker
manufacturing industries they requested Tamil Nadu Pollution Control Board
to give exemption to all the firecracker manufacturing industries from Pollution
Control Acts.

It is respectfully submitted that based on Central Pollution Control Board
classification of the industrial sectors dated 07.03.2016, the fire crackers
manufacturing and bulk storage facilities have been categorized under Red
category and the same is being followed by TNPCB. Hence, TNPCB has
mandated that these industries need to obtain the Consent of the TNPC Board
for their operation.

It is respectfully submitted that happening of frequent accidents in the
firecracker manufacturing industries and its explosion leads to many casualties.
Recently an explosion happened at M/s.Sri Sainath fireworks at Kollur village,
Virudhunagar Taluk, Virudhunagar District on 04.01.2025, which leads to six
numbers of casualties.

It is respectfully submitted that the unit of M/s.Sainath Fireworks Industries is
located in S.No. 180/1, 183/3A, 183/3B, 183/3C, 184/1 ,2A, 2B, 2C, 2D, 2E,
3A, 3B, 3C,188/1,2,3,4,5,6,7,8,9, 189/5A,5B,6A,6B,7B,7C, Kottur Village,
Virudhunagar Taluk and Virudhunagar District. The unit is located in an extend
area of 27 acres. The unit was established in the name of M/s Sainath Fireworks
Industries as per PESO License No. E/HQ/TN/20/1272(E55557) dated:
27.04.2022.

It is respectfully submitted that the unit of M/s Sainath Fireworks Industries had
already been issued with Show Cause Notices under Water and Air Acts vide
Proceeding dated 07.07.2021 for having operated without Consent of the TNPC
Board. But the unit has not yet applied for Consent of the TNPC Board till date.
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Details of unit and status of Licenses:

SI No. Particulars
I License Capacity Fireworks = 1967.5 kg
' Sparkles = 850 kg
Man limit The persons working in the firecrackers
2 manufacturing industry are limited to 190

persons as approved by PESO

Explosive magazine capacity 1,30,000 kgs

4.
Design drawing of the | Enclosed as Annexure - I
firecracker manufacturing
4. industry having a site plan and
construction plan.
8 Details of licenses obtained under ER 2008:
From Petroleum & Explosives Safety Organization (PESO) , Nagpur :
a. Firework Manufacturing license No. E/HQ/TN/21/1737(E55564), valid
upto 31.03.2027, presently under suspension due to accident
A (Annexure — IT)
b. Firework Magazine license No. E/HQ/TN/20/1272(E55557), valid upto
31.03.2027, presently under suspension due to accident (Annexure- III)
Licenses granted by the District Authority :
B. a. Arms Act license No (For Sulphur) : 22/2013 wvalid till
31.12.2024(Annexure — IV)
License granted by the Directorate of Industrial Safety and Health Govt. of
C. Tamil Nadu: VNRO7158 dated 26.10.2024 for the period upto 31.12.2026.
(Annexure V)
Certificate obtained from CSIR-NEERI, Nagpur on 24.06.2024 (Registration
D. No.TN/2024/59) (Annexure — VI).
Details of Authorized Persons/Owners/Partners of the firecracker
manufacturing industry:
Name Age Position Address
Mr. D. Balaji, S/o. |49 Partner Door No: 2/36,
6. Durai raj Aalamarathupatti
Mrs. A. Chitra, W/o. |47 Partner Village, Sivakasi
Mr. D. Balaji | Taluk, Virudhunagar
' district.
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Foreman’s certificate was issued to Shri N. Prakash having certificate No.
E/SS/TN/FM/3473(E160469) as the competent person to supervise and
monitor activities in the manufacturing premises. The certificate is valid upto
06.12.2029 (Annexure «"N7y-

12. It is respectfully submitted that the Petroleum & Explosives Safety
Organization (PESO), Directorate of Industrial Safety and Health
(DISH), Government of Tamil Nadu and Disaster Management
Department are the major licensing authorities for fire crackers
manufacturing unit. As per the Chemical Accidents (Emergency
Planning, Response Preparedness and Response) Rules, 1996
complement the Manufacturer, Storage and Import of Hazardous
Chemicals Rules, 1989 (MSIHC) and provide much needed statutory
backup for Crisis Management setup and organizational support. The
Chemical Accidents (EPPR) Rules, 1996 envisage Four-tier Crisis
Management System in the country at the Central, State, District and
Local levels. The Central Crisis Group is headed by the Secretary,
Environment & Forests Department, the State Crisis Group by the Chief
Secretary, the District and Local Crisis Groups by the District Collector
and Sub-Divisional Magistrate respectively, where official of the
Department of Directorate of Industrial Safety and Health (DISH) is the
Member Secretary.

13. It is respectfully submitted that the unit of M/s. Sainath Fireworks
Industries, S.No. 180/1,183/3 A etc., Kottur Village, Virudhunagar Taluk
and Virudhunagar District was inspected oﬁ 08.05.2025 by the DEE,

TNPCB, Virudhunagar after the fire accident. During inspection, it was
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noticed that the unit was not in operation and the unit was locked. It was
also noted that the Directorate of the Industrial Safety and Health (DISH)
has issued Notice dated 05.01.2025 to the unit with an instruction to

furnish the cause of action, so as to take further actions against the unit.

It is, therefore, most humbly prayed that this Hon’ble National Green
Tribunal (Southern Zone) may be pleased to consider the submissions made
and pass orders as this Hon’ble Tribunal may deem fit and proper in the facts

and circumstances of the case and thus render justice.

VERIFICATION

I, S. Bharathidasan, S/o. Thiru. M. Selvaraj, working as the Joint Chief
Environmental Engineer, Tamil Nadu Pollution Control Board, Chennai having
office at No.76, Mount Salai, Guindy, Chennai 600 032, do hereby submit that
the above contents are true to the best of my knowledge and belief through

records.
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-« Rehewal Covering Letter

WW} Government of India i Qe v
ST ST IRRTHITEY | Ministry of Cammerce & Industry - . ¢ bl 2 2
rr"iﬁm:?m ﬁw@mm&nw (ﬁ?}) | Petroleurn & Explosives Safety Orgamsahon (PESO) ik
04 918- T| Formerly- Department of Explosives
T, Y. BT, §. ST, 5, 0. 18 3’Wa ﬁ'ﬁm el Uiy | FRDC C smplex, Near ES| Hopr'al S|\1ka.5| Wc‘;l
mﬁ"— YR, MW| Dist,/irucdhunagar (TIN) Sivakasi 626124 :
B (Phone):- 254353 | TR (Fax):- 255233 i

0T Email: d\ccefi*/akasf%xnlc- ives.gov.in w 7 2 ;

HEA (No.): EMQITN21/173T(E55564) 13 Eaﬁ (Dat“) 27/04/2022
@ﬁlﬁ!'fu e h“.a..»',":r
M.fs”'(';malh Fireveorks Industrizs, ] ,?" i_l-;.':-"g T
//"' 2/36, Alamaraifmpatti, Sivakasi Taluk, Town/t illage - Stvakas: o

District-VIRUDHUNAGAR, State-Tamil Nadu, Pincode - 626189

IErpEs Survey We.180/1, 183/3A,3B,3C, 184/1.2A.2B, 2C 2D.2E,3A,3B,3C, 188/1,2,3,4,5,6,7.8.9,. 189/SA 33,6A, 6B 7B.7C,
I Kottur village, FIET VIRUDHUNAGAE, T3 Tamil Naduﬁﬁ[ﬁfﬁ]ﬁﬁav‘ﬁ'ﬁﬁm q ﬁaﬁ FaT
%4 frspie® (W, 2008 3 e LE-3 & ST SFIT § E/HQ/TNA21/1737(ES5564) & TaTieo ey H1

Possession for Sale of of Fireworks from magazine/store house situated at Survey No::180/1, 183/3 A,BBJ(..
184/1,2A2B,2C2D.2E 34 3B.3C. 188/1,2.3.4.5,6.7.8.9. 185/54,5B,6A.6B.7B.7C, Kottur village, Dist.

Subject: VIRUDHUNAGAR, Tamil Nadu -Licence No.. EFHQ/TN/21/1737(ES5564) granted in Form LE-3 of Explosives
Rules, 2008 - Renewval regarcing
HETEY | Sir,

ST IUYa e 0% UF SR £35s64 fAie 23/03/2022 BT EEY Y5 Y ARBES 9, 2008 é? GHTFHIF'II £ H?Iﬂ
oﬂﬂﬁﬁf@?@maammm:r“ﬁﬁ“—d*{sﬁw@ﬂﬂ TSI B

Refercnee to your Jetter No.; E55564 dated: 23/03/2022, the <ubjéct license duly renewed uplo 31!"'/‘202'7 and issued in Form LE-3 of
Explosives Rules, 2008 is forwarded herewith.

Conditions:
1)Orders of Hon'ble Supreme Court of India with respect to writ Petition (Civil) No. 728 of 2015
shall be complied strictly in addition to Explosives Rules 2008 and conditions of the licence.
ST & WW%QWW@HW feafe 31/03/ 2027 § TR SH HIATAY H1 HS T
For further renewal of licence, please sibmit the following documents so as to reach this office on or befure 31!3002; ‘
s mmﬁlﬁﬁfﬁﬁuvfrgw&fﬁwﬂﬁaﬂ; iy b
Application in Form RE-1 duly filled in and sighed. .~
o UH YUY Y P G ! P, [FEnied MU, 2008 & G50 ST S1HEA uﬁe%m?m%ufmﬁ%ﬁwa?
TEE AR e SaE Gl I oA 2l

Licence fces renewable for one to five years. to be submitted online through e-payment facility avallahle on onlmc applrca.mn
portal under the Explosives Rules, 2008,

o AT W S WY O AT :
Original licence with approved plan. N s

o DUUT S U9y H fqehies T, 2008 S FOT 12 @ Wi g mmw S 0
In this connection, please also refer to Rule 112 of Explosives Rules, 2008,

« [4upies] @ w0 g MR- § I (389 m?ﬁfﬁmwaﬁ?“ﬁrﬁwme#%ﬁm
(anferrarsit wirare @ fore s el g
Indent for purchase of explesives shall be placed in RE-1 1 with the supplier and copy of the same shait be sent lo this off'cc
(Met applicable for (ireworks store house)

o P fowaleet &1 SR el 52 Ml & off 9 ord-r 7 g @ Wil | vl 39 srfea 3 Friaa F -
el R & 10 aRE | TR Tg T W T (SRS T 3 f7g T 78T § UPlease submit quartgry retumns of

explosives in RE-7 at the end of every quarlcr 50230 rra"h this offics by 10th of the succeeding qunmr (Not apahcabie for
Freworlks store house) ¢

WIYour‘sfai% # T Mok i

(3"{”- Wﬂm'mﬂ'l Dr.Karu .
e ﬁ"-’iﬁi Controller of E\plomvc-:
W"W‘E@ ﬁﬁcﬂﬁ 431 | For Dy. \.]ncf'(,ontrollet dr hxplmwc&
TR | Sivakasi
T WiSE | Copy Forwarded to:

http:// 10.0.5{1;1lﬂntEprRNCOveringLr;tierHindi-asp?LetterGeneratedYN=Y"- i e 27/0412022
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GOVERNMENT QF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY URGANISATIONIPESO)
(Tormerly Dépdriment of Ecplosives)
FRDC Complex, Near ESI Hospitul, Sivakasi West

Dist. Virudhunagar (TN) Sivakasi 626124
Tele: 254253 Fax: 253233

Email: dyccesivakasi@exp]usives.gov.in

No: E/HQ/TN/21/ 1737(E55564)
Dated : 04/01/2025

ORDER

in exercise of the powers conferred under Section 6E (3)(d) of the Explosive Act,
1884, read with Rule 1§ {5)(Q) of the Explosives Rules, 2008; Licence Ne.
E/HQ/TN/21/1737(R55564) granted in Form LE-3 under Explosives Rules, 2008 to MUs.
Sainath Fireworks Industries (Occupier : D.Balaji), 2/36. Alamarathupatti, Sivakasi
Taluk, Disit. VIRUDHUNAGAR, Statc. Tamil Nadu. Pincode-626189 for Possessicn
for Sale of Fireworks from their F ireworks magazine/store house situated at Survey
No.:180/1, 183/34,3B,3C, 184/I,ZA,ZB,ZC,ED,ZE.SA,S13.,3(3, 188/1,2,3.4,5,6,7.8.9.
189/5A,5B,6A,6B,7B,7C, Kottur village, VTRUDHUNAGA'R, Tamil Nadu is suspended
as an interim measure with immediate effect tilf further orders. '

M/s. Sainath Fireworks Industries is directed to surrender their Original copy of
above licence in the office of this office immediately as required under Section 6E (9) of
the Explosive Act, 1884.

S.KANDASAMY
Controller of Explosives
Deputy Chief Cantroller of Explosives
s Sivakasi
(Office Copy Only)
REASON FOR INTERIM SUSPENSION :
L. Special precaution against sceident Was nat laken which resulted in the accident.
This constitutes violation of Rule 19 of Explosives Rules, 2008,
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e 3R SEm Haed | Wlinistry of Commerce & Industry - o i

W \ummﬁ'ﬁ?&ﬂw Lﬂ?ﬁ': | Petroleum & Explosives Safety Organisation (PESO) i

g 9r4- fEepe® GV | Formerly- Department of Explosives

e 2 o T, €U, . ST & U, ferareard] vfE T | FRDC Comples, Near ES) Hospilal, Sivakasi West
e DCI?U__T _ﬁ(a_i_ e Disy, Virudhunagar (TN) Sivakasi 526124

[ (Phone):- ,.‘)ﬂ’?S, | BT (Fax):- 255233
-Frﬁ Ermﬂ dyccesivakeasi@explosives.gov.in : )
TS (No.): E/HQ/TN/20/1272(ES5557) ' _ fEap (Date): 27/04/2022
'E“E{TT'| To: o : o
r»ﬂms‘amnh Fireworlks Industri :
<2436, Alamarathupalti, Sivakas mmk Town/Village - Sivakasi e , :
Dis frmr—J’FRUPHUN'Yf%IR St arﬂ-Tam:H\adx Pincode - 626187 2 7 A?R 2&2&
IR Survey No.180/1, 183/3A, 3B3C, 184/1,24,2B2C,2D,2E 34, IR,3C, 188/1,2,3.4,5,6,7.8.,9, 189/34, 3B.6A,6B,7B.7C,
T Kotrur village, fT&T VIRUDHUNAGAR, 69 Tamil Nadu 7 aﬁ:ra‘mﬁﬁﬁﬁﬂfur %’@:W i%‘mn 2008
3 St LE-1 T S S § EHQITNAD/ 1272(E55557) 3 T dieEor HeH Al o
Manufacturing of Fire Works,Sparklers at Survey No.:180/1, 183/3A,3B,3C, 184/1,2A,28,2C,2D:2E, 3AL3B.3C,
Subject: 188/1,2,3.4,5.6,7.8,9, 189/54,5B,6A,6B, 7B,7C, Kottur wllagc, Dist. V‘[RUDH'UNAGAR Tamil Nadu -Licence

No.: IZ/HQ TN/20/1272(E55557) granted in Form LE-1 of Ex plosives Rules, 2008 - Renewal regarding
TRIET | Sir

SO Fade fva oF T HE 55557 A 23103202 1 1 g ey Repiess AU, 2006 % TG T LE-1 A S
A eI 31/3/2027 TF FAFEPE DX 34 T & HH oL rGﬂT@%

Relerence to your letter No.: E55557 dared: 23/0372022, the subject licence duly rencwed upto 31/3/2027 and issued in Form LE-1 of
Explosives RLIes. 2008 is forwarded herewith.

Conditions: ,
1)Orders of Hon’ble Supreme Court of India with respect to writ Petition (Civil) No. 728 of 2015
shall be complisd strictly in addition to Explosives Rules 2008 and conditions of the licence.
SR B Wﬂﬂﬁﬂﬂw%@mﬁgﬁf@ﬁmﬁﬁ?ﬁmwvow@ﬂﬁ'&'wmﬁaﬁﬂﬁm

For further renewal of licence, please submit the following c‘ocumeﬁ's so as 1o rzach this office on or b:.furc 31!3!"0" 7

. Waﬂélﬁﬁmﬁuﬁqﬁm&fﬁﬁaﬁat 3
Application in Farm RE-1 duly filled in and signed..

o TE Y U T © STl Yool T, ﬁ@ﬁaﬁﬁm zoos ?rzﬁ:a I ERIER A I cna%rutauﬁaﬁf gnamgl%mﬁ
T R e ST 9 A wArEl
[Licenee fees renewable for one to five ycars 1o be submitte:d onhne thrcmgh e-payment facility avaﬂabk: on onimc applmuon
portal under the Explosives Rules, 2008.

o SrpAifE v o Y T SR

Original licence with approved plan.

« HUET3Y wey § frvwies Faw, 2008 F W z1aa=3'mnw*rf1:raﬂr$i|

In this connection, pleass also refer to Rule 112 of £% xplosives Rules, 2008. TH oﬂﬁﬁﬁﬂ‘(ﬂ T TEN Erearcageal
FpTE (T SFTE TEA & TaE T el B M teie s

You are advisedto maintain accounts of explt isives a8 nr,r conditions of licence.

‘{a A | Your's faithfull

. 7 3
/ .
(SLESTHY U 037 | Dr. k.mun'iqv_%

. fowpTes 3t | Controller of Explosives -
s GU {@Wﬁ U2 | For Dy. Chief Controller of}_xpio«n d3
g R ﬁaﬁf@ﬁ | Sivakasi
" AR UE | Copy Forwarded te: LS I ;
1. T OTRKE (District Magistrate), VH{UDHUNA(JA'R (Tamﬂ Nadu)-ﬁ?-!mﬁm (for mfcrmalmn e "
: 'C}_?'l _\3"-'1 E@ﬁm mﬁﬁ’fl For The Dy Chn:f Contro]ler of Explomvw
m | Sivakasi
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GOVERNMENT OF IV DA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES S4FETY OURGANISATIONTPESO)
(Formerly Department of E. plosives)
FRDC Complex, Neur ES) Hospilod, Sivekasi West

Dist. Virudhunagar (TN) Sivakasi 6261 24
Tele: 254253 Fax: 255233

Email: d_vcccss'vakzisi(}_l}_cxp]osi\-es,gav. in

No: EJHQ!TN/ZG/INZ(ESSSS'?}
Dated : 04/01/2025

ORDER

In exercise of the powers conferred uncer Section 68 (3)(d) of the Explosive Act,
1884, read with Rule [!8 (3X(i) of the Explosives. Rules. 2008; Licence No.
E/HQ/TN/20/1272(E55557) granted in Form LE-] under Explosives Rules, 2008 1o Mys.
Sainath Fireworks Industries (Occupier : D.Balaji), 2/36, Alamarathupat(i, Sivakasi
Taluk, Distt. VIRUDHUNAGAR, Stare. Tamil Nadu, Pincode-626189 for
Manufacturing  Fire Works,Sparklers from (heir Fire Works.Sparklers manufacturing
factory situated at Survey No.:180/1, 183/3A,3B,3C, l84/1lA,ZB,?.C,ZD,lE,SA,SB,SC\
188/],2,3,4,596,7,8.9, 189/5A,SB,6A,()B,7B.7C, Kotiur
village, VIRUDHUNAGAR, Tamil Nadu js suspended &s an interim ‘measure with
immediate effect till further orders.

M/s. Sainath Fireworks Industries Is directed to surrender their Origiral copy of
above licence in the office of this office immediately as required under Section 6E (9) of

the Explosive Act. 1884.

5. KANDASAMY
Controller of Bxplosives

Deputy Chief Controller of Explosives
Sivakasi
(Office Copy Only)
REASON FOR INTERIM SUSPENSION :
L. Special precaution against accident was not taken which resulled in the accident.
This constitutes violation of Rule 19 of Explosives Rules, 2008,
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Government of Tamil Madu
'_..i:;@re-g:izﬁg;:;a_t@; of Ingustrial Safely and Health

Licence Fee © ¥ 24,000/-

and using instalied horse power
& g.;ujxﬁ;é? syubiect o the proviséons of the Factories Act, 1948

80/1,18313.4 A KALLUBATTI

U Rengwd Ik : Explrys ool 7 o0 Joint Director

1M 212026

L e R 5 .
wEneed fe T HneTLes 1o i o
Am#."f.‘z gt} S vimaxtmim nuraber | 0 Additionsl fee iSi_g';zgyre;ft
cobworkergooon T ! Joint Diregtor

- Signature of

e o Wrehstered Joint Director




CSIR-National Environmental Engineering
Research [nstitute, Nagpur - 440020

REGISTRATION LETTER

RefNo: (ORN)— GC/R_0524/291 & 292 Date: 24.06.2024
GC/R_0524/293

We are happy to inform you that your firm M/s. Sainath Fireworks Industries,
has been successfully registered with CSIR-NEERI and your registration No.
1s TN/2024/59 for the formulation CZ-Sound, STAR-F-Flowerpot and Light
Emitting and SZ-Sparklers.

M/s. Sainath Fireworks Industries, shall undertake on their behalf and on behalf
of their employees/representatives/associates to maintain strict confidentiality
and prevent disclosure of all the information and data exchanged/generated
with CSIR-NEERI. Any changes in the company name and type, registration
owilers, production capacity, .pfoduct(s), etc. should mandatorily be intimated
to CSIR-NEERI immediately for updating the registration.

For any queries related to technical support and other modalities, ‘contact
Project Leader, RACE Project & Head, Climats Change & Green Materials
(CC&GM) by e-mail at greencracker.csir@neeri.res.in.

ol”
/ \l{[

\-._./ 3

(Sub-vertical In-charge, BDPM)

To,

M/s. Sainath Fireworks Industries,
2/36 G Alamarathupatti, Sivakasi
Tamilnadu - 626130 '

s - 1
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1
T TEE - 11 | Form LE-11 ' %‘M\&Mé

: TR mﬂ?|'Fnreman's Certificate )
(ST 4 % HIT 1 BT TR 1 ?@)i (See article 11 of Part 1 of Schedule IV)
TERIEE 1T, 2008 T PRI 107(6) 137 | [see rul: 107(6) of Explosives Rules, 2008)

(3ferraTs S e v % et ¥ oo 5 werTe v

{Certificate of competency 10 supervise manufacture of fireworks or safety Tuse)

o / Me. : BISSTNFM/Z6T3(E160469)

YETE O WAl ¥ 15 sk N PRAKASEH (), TSEST 9 2611/1907 (@A) 1 g0 UT, S M/s. Sainath Fircworks, D.No. 2/36-G,
Alsmarathupatti, Thirothangal, VIRUDIUNAGAR, Tamil Nadu (TaT) BT FEE1 €, 7 . Sivakasi (TO&T BT Sama S a6 ARSR] &7 719) g
RS 1 GIR Foreman's examination (141 &1 A1) Il 3% ol 3 977 39 Rrwies a9, 2008 ¥ ol eruw Rodt sRem F onfreamd /
e W & Rt o it e & g mites fem e |

This is to certify that $iri N. PRAKASE,
born on 26/11/1997, resident of M/s. Sainath Fireworks, D.No. 2/36-C, Alamarathupatti, Thiruthangal, VIRUDITUNAGAR, Tamil Nadu passed the
Foreman’s examination held on conducted by . Sivakasi and is authorisad to supervise manufacture of “Fireworks/Safety fuses” in a factory licensed under

Explosives Rules, 2008,
TG BTATH | Factory Name : Mis. Sninath Fireworles Tndustries, Licence No. EATQ/TN/20/1272(E5S557)
BT BTUAT| Site Addrass = /36, Alamarathupatti, Sivakasi Taluk, VIRUDBUNAGAR , Tamil Nadu

TE WHIOTTS 06/12/2029 (TR T4 0] ARG & 914 79 1 O (i g |
This certificate shall remain valid ¢ill 06/12/2029 (five years from the date of issue)

g Horgs, SHHFTH o 3H ol E e PR enE T aeoeE B 9l w1 e $U W 91Ol H1des g v ande v 3 6 g
T ETE B E g €6 e o eitEEe B B s )

This certificate 15 liable to be suspended or revoked for any viglation of the Act or Rules itamed thereunder or (he conditions of this certificate or if’
there 5 any dissrepancy or deviation in the information fumished by the applicant in his applicatian form

W / Place . Sivakasi
oIR8 / Daie : 06/12/2024

TU 5T AEETEE 959 | Dy, Chief Controller of Explosives

i | Sivakasi

YRRV £ YBIHT / Endarsement for revalidation

YHauEEo ) Rl e T @ ST WSS & TEay
Date of Revalidation Date of Expiry Signature of licensing authority

ST ST - REETew| o e 20 TN U SR gera i & o vt anrmerdm
Statutory Warning : Mishandling and misusc of explosives shall consritute seriouy criminal oMence under the law.
Mote :- This is system generated document does not require physical signature. Applicant may take
printout for their records.

Td / CONDITIONS
|, et & Rifmior & Rg arp @t s a0 st et oe s e s |

All lnzal laws and regulutions npplicable for manufacnire of sxplosives shall be [ullowed
2. HIET R, T A1 S e Sl § riea S sfd i s e e gmde e o 39 Ei
Ne person under the influence of infoxicating liquors narcolics or ather dangerous dries shall be allowsd 1o handle explosives matenale
- S VO o % 7 O R R e v w S aten ¥ i d esvwmn w B R ey |
The helder of this certificate shall comply with @l or any of the direstions as may | cen by the Controller from time to time in the serest of safety.

.;ﬁ;&nﬁwﬁmg@&ﬂwﬁaﬁﬁsﬁm FE ) an <18 = R s, Freear ofm o o e 60 o ot e ol Rees fnw wara 9
e |

1

Accidents by firs er explosion and losses, shortage o theft of explogives shall be smmedintely reported to licensee, the nearest pelize station and the Cantroller of Explosives having
jurisdicton over the area,

YU [GTRES U | Dy, Chief Contraller of Explosives

| Sivakasi

Mote - This is system generated document does not require physical signature. Applicant may take
printout for their records.

Digitaly signed by MOHAN LAL JANA

= Feason: Licance No. : E/SS/TN/IFM/3ET3
Location:Svakast [E160469]
Oate5-12-2021 16:50:47 PM




 BEFORE THE HON’BLE NATIONAL
' GREEN TRIBUNAL SOUTHERN
' ZONE, CHENNAI

o inginal Application No.41 of 2025 (SZ)

. [Barlier O.A. No. 11 of 2025(PB)]

: Tribunal on its own motion SUO MOTU

s .- 'Based on the News Item in The Daily Hunt
2 Newspaper dt: 04.01.2025 titled, “6 killed
7 in firecracker factory explosion at Tamil
- Nadu’s Virudhunagar”.

And

'_ Thé'Mernber Secretary,

. ~Tamil Nadu Pollution Contro] Board
S (TNPCB), Chennai and ors.

Respondent(s)

~ REPORT FILED ON BEHALF OF THE
~ FIRST RESPONDENT — TAMIL NADU
~ POLLUTION CONTROL BOARD.

:_ Advd--éate for Respondent: TNPCB
St Thiru.Sai Sathya Jith,
. Advocate, Chennai.

 Date:08.07.2025

L :._ﬁli):.a'té_"bf Hearing 0n:22.07.2025




